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1. F-u, foaie 8 faamar 1994 1 &9 ¥t €.

Hm%ﬁ%mraémmﬁam SRIER,
. €. fofE, s,

Aiure, fei 11 o< 2018

F. ThH--04-05-2018-2-TF-(23).—URd & WAMF F =T 348 F WUE (3) ¥ gHA H, T WA &l
SgET FHHIF T AN-04-05-2018-2-U-(23), Tatis 11 1¥at 2018 %1 SHST SIFaR UM F WIFR ¥ TR
' TETYSE & TSI & H ¥ q1 SSUER,

' ' © wE gL fefern, st

Bhopal, the 1tth April 2018
No. F-B-04-05-2018-2-V-(23).—In exercise of the powers conferred by clause (b) of sub-section (9) of
Section 2 of the Indian Stamp Act, 1899 (No. II of 1899), the State Government, hereby, omits this
department's Notification No. B-7 (A) 98-94-CTD-V, dated 8th September, 1994.

By order and in the name of the Governor of Madhya Pradesh,
S. D. RICHHARIA, Dy. Secy.
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LNIEES
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TS & TSI 6 A | q SARITER,
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F. TH-a1-04-05-2018-2-Ud-(24).—9RA & GlAUM F DT 348 & WU (3) & ITHA H, T WA R
AT FHIF TF -04-05-2018-2-T-(24), T&fir 11 3t 2018 F1 SiSh SFgeng Towet F TR ¥ TggR
eI foman S R

TEIYRY F TIUA & A W qT SR,
wH. €. ferfan, swwfae.

Bhopal, the 11th April 2018
No. F-B-04-05-2018-2-V-(24).—In exercise of the powers conferred by Section 75 of the Indian Stamp
Act, 1899 (No. II of 1899), the State Government, hereby, makes the following amendments in the Madhya
Pradesh Stamp Rules, 1942, namely:—
AMENDMENTS

“In the said rules, after rule 19, the following rules shall be inserted, namely:—
“19-A. If any unduly stamped instrument is presented for Registration before the Registration Officer, he shall
impound the same and the instrument shall be sent to the Collector under sub-section (2) of Section

38 of the Act.. -

“19-B. The Collector shall make an enquiry about the payment of duty and penalty and after the certification
of the payment the instrument may be registered under sub-section (1) and (2) of Section 42.

By order and in the name of the Governor of Madhya Pradesh,
S. D. RICHHARIA, Dy. Secy.
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F. TH-a1-04-05-2018-2-9i=-(25).—9Rd % WfAUH % ST=0T 348 & @V (3) & ITHA H, T AW &
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yeifera foman smr €.
’ TEYY % TSI F T A qU7 ARATR,
_ww. €. fefar, stefa.
Bhopal, the 11th April 2018

No. F-B-04-05-2018-2-V-(25).—In exercise of the powers conferred by clause (d) of sub-section (1) of
Section 40 of the Indian Stamp Act, 1899 (No. II of 1899), the State Government, hereby, authorizes Deputy
Inspetor General, Registration for the respective area within the boundaries of their own official capacity as
First Appellate Authority for the purpose of appeal against the orders passed by the Collector under the
said Act.

) By order and in the name of the Governor of Madhya Pradesh,
S. D. RICHHARIA, Dy. Secy.
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Bhopal, the 11th April 2018

No. F-B--04-05-2018-2-V-(26).—In exercise of the powers conferred by sub-section (1) of Section 69
read with Section 16-A, Section 22, sub-section (3) of Section 34 and sub-section (2) of Section 35 of the
Registration Act, 1908 (16 of 1908) applied in the State of Madhya Pradesh the Inspetor General, Registration
hereby, makes the following amendment in the Madhya Pradesh Registration Rules, 1939, namely:—

AMENDMENT
In the said rules, in rule 6, sub-rule (2) shall be ommitted.

By order and in the name of the Governor of Madhya Pradesh,
S. D. RICHHARIA, Dy. Secy.
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No. F-B-4-05-2018-2-V-(27) Bhopal, the 11th April 2018

In exercise of the powers conferred by sub-section (11), sub-set_:tion'( 16-B) of section

2, Section 27, 40, and 75 of the Indian Stamp Act, 1899 (2 of 1899) read with notification

No. 16638-227-XXI-A- dated 23/10/2017 and all other powers enabling in that behalf and in

supersession of this department's Notification No. 2404-3290-V-SR-75 dated 13th June, 1975,
the State Government, hereby, makes the }ollowmg rules namely -

RULES

1. Short title.- These rules may be called Madhya Pradesh Determination of Market Value
~ of Instruments and Disposal of Un:iuly Stamped Instruments Rules; 2018
2.  Definitions.- In these rules, unless the context otherwise requires,-
(a) "Act”means the lndlan Stamp Act, 1899 (No. ll of 1899) as appllcable to the
State of Madhya Pradesh ' :
(b) "Authorized agent" means-
(i) aperson holdmg a power of attorney authorxzmg him to act on behalf of his
- principal; or ’
(ii) - an agent empowered by written authority under the hand of his principal;
() "Form" means forms appended to these rules, S .
(d) "Reglstermg Officer" means the registering officer appomted under the
Registration Act, 19Q8 (No. XVI of 1908); -
() “Officer empowered to determine the market value” ‘means Collector and
Appellate Authority as defined in the Act. |
3. Other particulars to be set forth in the i_nstrument as required by Section 27 of the
Act.- The following particulars shall be fully and trily set forth in the instrument
relating to immovable propérty chargeable with ad valorem duty namely:-
(i)  in case of an instrument relating to agricultural land, the land revenue payable by
the Bhumiswami, of the adjoining agricultural land of the same class of soil, if
- the land which is the subject matter of instrument exempted from payment of land
revenue or which has not been assessed to land revenue. -
v(ii) in case of an instrument relatmg to agricultural land assessed to land revenue-
(a) name of the village with name of Revenue Inspector s circle, Tahsﬂ and
District wherein the land is situated; and

(b) . whether the land is irrigated or not, and if irrigated, whether irrigation is for
one crop only or for two crops.



